
State vs. DL1LV-5389 

Circle STA 

Challan no. DL-67072010070012530-31 

08.10.2020 

Present Ld. APP for the State. 

Ld. Counsel for applicant/owner.

An application for release of vehicle bearing registration no. DL1LV-5389 on 

superdari has been moved by the applicant Pappu Paswan. 

Application perused. 

Reply is filed by the IO. As per reply, 1O has no objection if the vehicle is 

released to its rightful owner. Heard.

Having considered all the relevant inputs, report of the IO, the prevailing 

circumstances as the normal work of the court is suspended due to corona pandemic and 

only urgent matters are taking up for hearing and also in view of judgments in Sunderbhai 

Ambalal Desai v. State of Gujarat (AIR 2003 SC 638) and Manjeet Singh v. State, the 

court is satisfied that this will be an eminently fit case where vehicle bearing registration

no. DL1LV-5389 can be released to rightful owner, subject to execution of security bond in 

the value of the vehicle. Accordingly, let vehicle be released to the rightful owner after 

preparing detailed panchnama; taking photographs of the vehicle; valuation report and a 

security bond. 

The photographs of the vehicle should be attested by the IO and 

countersigned by the complainant, accused, if any, as well as by the person to whom the 

custody is handed over 
The panchnama/photographs/valuation report etc. be filed along with the 

chargesheet/challan as and when same is filed in the court. IO is also directed to follow 

the necessary safeguards insisted in Sunderbhai Ambalal Desai v. State of Gujarat & 

Manjeet Singh v. State. 

The application stand disposed of accordingly. Copy of this order be given 

dasti to the applicant. Copy of this order be also sent to 1O/incharge pit/malkhana for his 

information and compliance. 

(Balwinder Singh) 
MM (East)/KKD/Delhi/08.10.2020 



State Vs. Hari Om 

FIR NO. 10/20 
PS Pandav Nagar 

08.10.2020 

Present: Ld. APP for the State. 

Applicant / LAC Sh. Parmanand Jaint. 

The present application is filed by applicant Sh. Parmanand Jaint 

seeking modification in bail order dt. 3.10.20 passed by the undersigned in above 

said FIR submitting that inadvertently instead of mentioning the presence of 

applicant as LAC for the accused, the presence of LAC Alok Motan was noted in 

the ordersheet as counsel for the accused. It is stated by the applicant that the 

present application is only drafted by Ld. LAC Sh. Alok Motan being on Jail duty as 

a LAC, however, during the court hearing it was the applicant who had represented 

the accused. Hence he has prayed that the necessary modification may be made in 

the bail order and the presence of the applicant be mentioned as the counsel for 

accused. 

Heard. Record perused. 

Since the perusal of the bail application also shows that the same was 

only drafted by Jail Visiting Advocate Sh. Alok Motan and he did not attend the 

court and represented the accused during the hearing of bail application and his 

name was mentioned in the ordersheet only because of the fact that his name was 

mentioned in the copy of application, the application in hand stands allowed and it 

s hereby directed that the name of LAC in bail order dated 3.10.20 be read as Sh. 

Parmanand Jaint for all purpose. 

Application accordingly stands disposed off. Copy of order be given 

dasti to the applicant. 

File be sent back to concerned court for consignment.

(Balwinder Singh) 
MM (East)/KKD/Delhi/08.10.2020 



State Vs. Mohsin & Ors. 
FIR NO. 386/20 

PS Mayur Vihar 

08.10.2020 

Present Ld. APP for the State. 

Sh. Mohd. Arif, Ld. Counsel for all applicants/accused persons. 
An application u/sec. 437 Cr.P.C. for the release of the accused 

persons namely Mohsin, Nasir and Sadiq Hussain on bail is moved by his Ld. 

Counsel. 

It is stated by the ld. Counsel for the accused that the accused persons 
have been falsely implicated in the present case. He has further argued that the 

other accused persons have already been admitted to court bail and as such since 

nothing incriminating has been recovered from their possession, it is prayed they 

also deserves to be released on bail on the ground of parity. 
On the other hand opposing the bail application, the ld. APP for the 

state has stated that the allegations leveled against the present accused are more 

serious than the other accused as they were the one's who were carrying pistols at 

the time of alleged incident. It is further argued that even their conduct during the 

course of investigation has remained objectionable as they have never cooperated 
in the investigation and only after their anticipatory bail applications were dismissed 

by the superior court, they surrendered before this court, though they never joined 

the investigation. It is further stated that the pistols allegedly used by the present 
accused during the commission of offences are yet to be recovered and two other 

accused persons are also yet to be arrested. Hence, it is submitted by ld. APP that 

since investigation of the case is still pending, the bail application moved on behalf 

of accused may be dismissed. 

Heard on both the sides. 

Considering the fact that the investigation of the case is still pending 

and the alleged role of the accused persons and also taking into account the fact 



that the pistols allegedly used during the commission of offence are yet to be 

recovered and two other co acCused are still at large and yet to be arrested, the 

court does not deem it fit to release the accused persons on bail at this stage of the 

case and aiso keeping in view the allegations that the present accused persons 

were the one's who were allegedly carrying illegal arms, the court is also of the 

opinion that no ground is made out to release them on bail on the ground of parity. 

Hence, the application in hands stands dismissed for the above said 

reasons. However, it is clarified that nothing observed herein shall have any bearingg 

on the merits of the case and opinion expressed by this court is just an opinion on 

the merits of the bail application and not on merits of the case. Application is Application is 

disposed off accordingly. 

Copy of the order be given da�ti onrequest. 

(Balwinder Singh) 
MM (East)/KKD/Delhi/05.10.2020 


